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Shri Anil K. Chanda: They have
not passed any examination. So, I
cannot say that they are technically
qualified. Shri C. D. Deshmukh is a
member of the Committee; Kunt
Batra is a Member; Shri Randawa of
the 1.C.A.R. is a member of the Com-
mittee,

Shri Dasappa: One simple question:
whether there is anybody who is qua-
lified.

Mr. Speaker: This is too small a
question.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The ans-
wer is, yes.

Mr. Speaker: Four questions have
been allowed. Next question.

Indians in New Zealand
+

*1548, Shrimati Tla Paichoudhuri:
1 Shri N. R. Munisamy:

Will the Prime Minister be pleased
to state:

(a) the number of Indians residing
in New Zealand;

(b) whether it is a fact that the
Government of New Zealand had deci-
ded to permit 100 Indians to migrate
into country this year and a similar
quota next year;

(¢) whether this permit to migrants
is mutual and under what terms and
conditions;

(d) whether the existing Indians
now residing in New Zealand are sub-
jected to colour prejudice;

(e) whether Indians there maintain
the standard of living expected of
them in that country; and

(£) whether facilities to the mig-
rants for acquisition of citizenship in
New Zealand will be afforded after
a couple of years?

The Deputy Minister of External

Affairs (8hrimati Lakshmi Menon):
(a) 1800
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(b) and (c). The Government of
India have no information.

(d) There is no discrimination
against Indians in New Zealand.

(e) Yes.

(f) Does not arige in view of ans-
wer given to parts (b) and (c) above.

Shrimati Ila Palchoudhuri: May I
know, with 100 migrants that New
Zealand may allow, if there is any
special kind of people who will spon-
sor trades in New Zealand to these
migrants?

Shrimati Lakshmi Menon: I have
already said that there is no question
of 100 people being allowed because
the Government of India have no in-
formation about any proposal for 100
Indians to migrate to New Zealand.

Seth Govind Pas: Is it fact that in
New Zealand and in its neighbouring
country Australia. the density of ponn-
Jation is only 4 to f per square mile
while in India it is more than 300. In
these circumstances, when all these
countries are in the Commonwealth,
is any effort being made to negotiate
so that our greater population may go
and settle in New Zealand and in
Australia?

The Prime Minister and Minster of
External Affairs (Shri Jawaharial
Nehru): The hon. Member’s informa-
tion in the first part of the question
is correct. As for any efforts being
made to create different balances, we
are not aware of any such cfforts.

Seth Govind Das: I wanted to know,
when all these countries are in the
Commonwealth, whether any negotia-
tion is possible for our greater popu-
lation to go there and settle in those
countries.

Shri Jawaharial Nehru: This has
nothing to do with the Commonwealth,
They are independent countries that
deal with each other. The fact of
being in the Commonwealth or not
being in the Commonwealth has 1o
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relevance to this question. We may
donl with each other on any question
or not according to circumastances,

Stri Jaipal Singh: May 1 know why
the hon. Member from Jubbulpore
who did go to New Zealand, did not
remain there?

Mr. Spesker: Next question.

ft wwer wabr - o) g F AT
F AN RAT WRT W 9 | R I
WY TGt @A AT ATWIGT HT wHETS
¥ g F qaret gor W w SR
wmoaren faan § e I grem g

e T E SRR T
# et ¥y et o feafy F qae
FA F qrag § 18 qran fmrg & 7

oft awrgeee Age AT A
fegfs agt aga ==y &+ wrETEA
foq aro o fqad ag ?

‘ Mr, Speaker: He has already said
that they are maintaining high stan-
dards.

Industrial Training in Delhi

+
f Shrimati Ila Palchoudhuri:
1544 { Shri 8. M. Banerjee:
*\ Shri Tangamani:
| Shri Prabhat Kar:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that a
scheme for enlarging the scope for
industrial training in Delhi has been
finalised by the Government of India;
and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) Yes,
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(b) Under the scheme for the
expansion of facilities for industrial
training under the Second Five Year
Plan, sanction has been issued for an
additional 192 seats at the Industrial
Training Institute, Pusa, New Delhi.
Proposal for twentyfour more seats to
be provided in Delhi is being awaited
from the Delhi Administration.

In addition, sanction has also been
accorded for the introduction of 100
seats for the training of Industrial
Workers in Evening Classes in Delhi.

Shrimatt Ia Palchoudhuri: When
will the work of re-organising the
six work-cum-training centres taken
over from the Rehabilitation Minis-
fry, be completed?

Shri L. N. Mishra: We have recent-
1y taken them over from the Rehabili-
tation Ministry.

Mr. Speaker: The Questions are all
over.

There are five minutes more.
Members who are absent: 1 will call
them again. Shri Nardeo Snatak,
Shri Tangamani, Shri Ajit Singh
Sarhadi, Shri T. B. Vittal Rao, Shri
Halder, Shri Nagi Reddy, Shri N. R.
Munisamy, Shri S. M. Banerjec.

Shrl Panigrahi: Can we have an
answer, Sir?

Mr. Speaker: No. Hon. Members are
not present. It becomes a premium
on their absence.

Shri Ranga: 1534, Sir.
Mr. Speaker: No.
Shri N. G. Goray rose—

Mr. Speaker: ] won't allow any
question which stands in the name of
any other hon. Member because,
whether they are present or absent
here, they get an opportunity to have
their question answered on the floor
of the House. They have not cared
to authorise another Member to put
the question on their behalf. I have
given this indulgence too often.
Hereafter I won’t give it. Now, the





